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(iv) The Prevention of Wicit Traffic
in Narcotic Drug apd Psychotropic }
Substanceg (Amendment) Ordi- ’
nance, 1993 (No. 27 of 1833) pro- :
mulgajed by the Presiden{ on the .

30th June, 1993. CoF T T oA § fegmmw oA
(v) The Oil and Natural Gas Com. ° qc,t"\'mq; frem 47 ;’Hi\la‘ﬁ: HETHTT
mission (Transfer of Undertaking @~ JOF 3a4T WX § & T@@ A&
and Repeal) Ordinance, 193 (No. fgw FT OHEET 2 T
28 of 1993) promulgated by the | gz @3 ﬁTI‘a m 5
Pdesident on the 2nd July, 1993. J & TE %

(vi) The Parliament (Prevention of | ot | GF feggaeetis &1 amer

Disqualification) Amendment  Or-

dinance, 1593 (No. 29 of 1993) UIAIEE !“.” % foreri HA
promylgated by the President on |

cal .
the 19th July, 1993. [Placed in | fF g fomf@d @&w ¥ =
Library, See No. LT-4151/93 to |
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The National Council for teacher BRSNS aET § A a7
cation bill, 1993 | T € o3 Amel @) ﬁﬂ:ﬁ:
SECRETARY.GENERAL: Madam, 1 a’r@r% ? &R e G',‘]‘_; -
beg to lay on the Table the foliowing ag Fgrl STl E :‘W
message received from the Lok  Sabha, feawa EF@' % ﬁ'm.' ar Eﬁ?ﬁ'ﬂ' +
signed by the Secretary-Gemeral of the | WA ¥ AHIX FT ®IA T4 ATAT
Lok Sabha: | S TR ¥ fewfer o
“In accordance with the provisions 3\%{{ a| o1t % E'H'a' H:T ﬁﬁl@_ﬁ
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[am ditected tp eactose the Natonal | % STE ¥ g 3 AN
a ected to enclose ationa s 3 < s
Council for Teacher Education Bili, _;% S a E' -FFITI' T
1993, as passed by Lok Sabha at its g TS ELl faefger & #m F%
sitting held on the 14th May, 1993 w g7
I lay a copy of the Bill on the Table IuEwWIala - S "9 gz &l
°f the House. fF U §eg ¥ AR W
faefast & St & 9@ g WA
ANNOUNCEMENT REGARDING RE- 9T F MY TE GEel g AR
SIGNATION BY MEMBER 3 @ W eaww 8 ow § aed
THE DEPUTY CHAIRMAN: | have ¥ gy g9 S
to inform Members that the Chairman - -
has received a tetter from Shrj Ramji A e @ e 6T
Lal, a member representing the  State fas ©F wEeT IR HIgd Ed
of Haryana, resigning his seat in Rajya Ty 9 "X g [gAar I UE
Sabha. The Chairman had accepted FAT ¥ Qs & oL

his designation with effecy from  the
17th May, 1993.
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ag o FE g fFom L Ja7¢- | Seems to be bothered abount it.
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has been taken gpver by corruption, to-
tally.  But unfortunately, not by seems
to he bothered zbour it.
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SHRI MENTAY PADMANABHAM
(Andhra Pradesh): Madam, it is a very
serious issue,

SHR1 VISHVIIT P. SINGH (Maha-
rashtra): Madam, I want to place on
record.. . (Interruptiony)

SHRI MENTAY PADMANABHAM:
Serious  charges haye been levelied
against the highest executive authority.
(Interruptionsy

THE DEPUTY CHAIRMAN: Mr,
Vishvjit Singh, you need not shout so
lond. T can hear very well. There
is mothing wrong with my cars.

SHRI VISHVIT P. SINGH: Thank
you, Madam.

THE, DEPUTY CHAIRMAN: | can
hear. I have got :he mike. I can
hear what vou say,

ML m«ﬁ;"’ ciale
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SHRI S. JAIPAL REDDY (Andhra
Pradesh)- Madam. pleasc identify  me.
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[26 JULY 1993] Deal 186

| THIW WA (TSEA) -
fegmm ¥ we ()

saat et sauw (ghamm) ¢
FRrE, ()

THE DEPUTY CHAIRMAN: No
more discussion on  this. (Inferruptions)

1 am not permilting anything any more.
(Interruptions)
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THE DEPUTY CHAIRMAN: Mr.
Afzal, pleas: takc your seat. (Interrup-
tions) '

W U WA RS AT
ST ST FT ITET FIT (A

vawafa s afen | ((=aEe)

RN TR 1A AUGR - FAST FAOT
Tz fegeam § 2 o< fgrgeam 1 a@w
TAFT THE Aol TFAT 2 | (zO=EeE)
IqF fEdrd 1 FIOETET 9T FAT
7 (==en|)

JrENEta | 5T @iFH A fEERd
I a9 a¢ §F 919 I FgAT & &I
Tt 7ET T T FfE )

Not now. I won't permil. ([mterdupa
tiony) . I have got names iisted before
e, (InferryplionsoL Mr. Agarwal,
vou pleay: taks your seat? (Interrup-
tions) .
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THE DEPUTY CHAIRMAN: 1 will
allow that. (Interruptions). 1 cannot
help it. Your own pecple are  mot
allowing you to speak. It iy not my
fault.

SHRI 5. JAIPAL REDDY: The dis
closude from Switzerland. ..
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SHRIMATI KAMLA SINHA (Bihar):
It s the most important issue before the
country. It should be taken up imme-
diately,

THE DEPUTY CHAIRMAN: One
minute, I do not gjvg preference to
anybody. It has come before me That
is why I am calling. It hag been per-
miftted and that iz why I am calling Mr.
Subramanian Swamy and Mr. Narayana-
samy,

SHRI S. JAIPAL REDDY: There is
2 need for the Government to make a
statement on thy latest Befors investiga-
tion. What is the Government’s view
point on the disclosures from Switzerland
von the Bofors issue? We  have  the
Minister of State, Mrs, Alva, here, She
will be able to respond,

THE DEPUTY CHAIRMAN: Mr.
Jaipaj Reddy, T said that Mr. J P
Mathur ig being permitted by the Chair-
man to raise the issug of Bofors. So, I
would permit him.

SHRI S JAIPAL REDDY: We are
seeking a statement from the Govern-
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ment. After all, the concerned Minister

is sit'lng amidst us.

THE DEPUTY CHAIRMAN: Mr.
Jaipal Reddy, if the Chairman hag per-
mitted him to speak...

n
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SHRI 5 JAIPAL REDDY: The point
is, where is the Government? They
should come out with some statement.
Why cam’t the Government speak? Why
is the Gvernment silent on the Befors
question? (Interruptions). What steps
have been takep to attach the properties
of Hindujas? What steps have beenl
taken to arrest... (Interruptions). We
know who ig trying to block the litiga-
tion.. .

ul JTransliteration in Arabic Script.
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THE DEPUTY CHAIRMAN: Wil
you please sit down?

SHRI S_ JAIPAL REDDY: I would
like to koow why the Government has
maintained such a thundering silence on
this all important question?

THE DEPUTY CHAIRMAN: We
have started the House only today. For
onc 2nd a half hour we were having...

DR, MURLI MANOHAR JOSHI:
There should be a suo motu statement
by the Government on such an impor-
tant issue,

SHRI S. TAIPAL REDDY: I the
Government mourning the extraordinary
victory.. .,

THE DEPUTY CHAIRMAN: You
are not even allowing anybody to speak.

SI'RI S JAIPAL REDDY:; Why is
the Government mourning an extra-ordi-
niary legal victory?

THE DEPUTY CHAIRMAN: How
do you know? You have mnot allowed
anybody to speak,

DR, MURLI MANOHAR JOSHI:
Government has not come out with a
statement.. . (Interruptions) ...

SHRI VISHVIIT P SINGH: It is for
the Chairman (o decide as to whe iS
ming to raise the issue... (Interrup-
tions). ..

SHR1 S. JAIPAL REDDY: Why is the
Government not coming out? Why are
vou silent?... (Interruptions)... The
Government of India, atr the = Govern-
meng level... (Tnterruptions). ..

SHRI SK.T. RAMACHANDRAN
(Tamil Nadu): What did they do when
they were in Government?... (Interrup-
tions) . ..

SHRI SIKANDER BAKHT: What
action has the Government taken till
now? Have they extended the claim?
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THE DEPUTY CHAIRMAN: Agarwal

i

Sdhab, please ' take your seat... (Inter-
ruptions) . ..
SHRI SK.T. RAMACHANDRAN:

You didn’t do anything when you were
in Government.., (Interruptionsq. . .

SHRI S. JAIPAL REDY): Deon’t
(Interruptions) . .

THE DEPUTY CHAIRMAN: Please
take your seat,

SHRI' SK.T. RAMACHANDRAN:
Please sit down  Mr, JTaipa] Reddy; I
know you... (Interruptions). ..

THE DEPUTY CHAIRMAN: Mr.
Afzal please sit down, Take your seats,

please. .. (Interruptions)... One minute,
pPlease. We haven't started any discus-
sion.. . (Interruptions)... Just a minute,

please, Let me at least give my opinion.
Let the Busines; Advisory Committee or
the Chairman take a decision on what
issues we are going to take up for dis-
cussion in the House. Beforg that we
cannot take up any matter for discus-
sion—until and unless it is listed before
me

SHRI §. JAIPAL REDDY: Who stop-
ped the Government from making a sup
motu statement. Tp is an important issue

<. (Interruptions).. .

il ]Transliteration in Arabic Script.
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THE DEPUTY CHAIRMAN: Yoy arc
not allowing the Chair also to speak.
Let me at lesat convey to you. You
have just made a request.,,

SHRI S, JAIPAL REDDY: No, we
have made a demand

THE DEPUTY CHAIRMAN: Okay,
yog have made a demand. All right, if
tha; 1s your word, it i a demand. Now
let the Government take a decision.
Whenever they come and whenever the
Businesss Advisory Committee or the
Chairman allows, T will allow you. (In-
ferruptions) . ..

SHRI MENTAY PADMANABHAM:
Let the Government react, Madam. Let
them say whether they are going (o
make , Statement or not right now,

THE DEPUTY CHAIRMAN: Gov-
ernmenf cannot react like this.

SHRI MENTAY PADMANABHAM:
Thi; is the unanimous demand of this
House, at least a section of this House.
Let the Government react whether they
are prepared 1o make a statement or
noi.. . (Interruptions) . ..

6(Interruptions).. .

SHR1 E.. BALANANDAN
lLet the Government react,

(Kerala):

SHRI MENTAY PADMANABHAM:
Let the Government say something, whe-
ther they are poing to make a s‘atement
or not,

.. (Interruptionsq. . .

SHRI SUBRAMANIAM SWAMY):
(Uttar Pradesh): Tn fact®*® [ can name
them, if vou like... alnterruplions)...
They are coming here and talking about
Hinrujas! On last Diwali. ..
Alnterruplions).. .

SHRI MENTAY PADMANABHAM:
Can be say whether¥**

SHRI SUBRAMANIAN SWAMY: I
am on a point of order.

(Interpup-

+[ ]Transliteration in Arabic Script.
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Who is this R?
THE DEPUTY CHAIRMAN: Plea:e,
please, a7 GT*SI? 1
SHRI JAGDISH PRASAD MA-
THUR: Who i5 this “R”? Who  this
“R™ ig, T wan! t> know.
Iqawty - ofiy, T SmEd
. (=aaum)

=t AT qWIE /T 3 T &0
¥ o 5TE o TIFHT TN, Tty T w7
T & g9 "Ar . ()
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This s my question. Who is this
L-R!’

Tg FHRT AT e

THE DEPUTY CHAIRMAN: That

matfer is over.

=t st sare 7R s oA ouTE o
ECEI ToTH Y ) T @Y A
F IHM HET T F9ATH %fﬁr';r TN
HrodTosTSe ¥ S & B 2
(=)

THE DEPUTY
Svbramanian Swamy.

CHAIRMAN: My,

SHRI JAGDISH PRASAD AMA-
THUR: This is my allezation. Who
this IiRnr!

s} o qE. ygaFEEar fagr{) -
o warrmm%’m‘r% l
(smanm) . TIH Szwren sfr
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SHRI SUBRAMANIAN  SWAMY:

WMadam, you have called me.

it Qe TR FESETeRr : w
g ﬁmsgm%”m" ¥ Tag
UK G LA L O
’TTE'ETTE g‘l?rral

THE DEPUTY CHAIRMAN: Plcase
let me rup this House in proper order
T will call Mr. Subramanian Swamy.

SHRI

SUBRAMANIAN SWAMY:

Madam Deputy Chairman,. . . (Inierrup.
rions)

SHRI 5. JAIPAL REDDY: The

silcnce of the Govednment — shows...

(Interruptions)

WA gERT WIS GF TE
T | (mmaw) faegw A&
T XN

SHRI SUBRAMANIAN
How can 1 speak
hear me?

SWAMY :*»
and how =an you

«am  Depuly Chairman, water s
nermally. . . (Inferruptioins)

=t f"—E“T B WTHY - O
g ar W T ? ks ¥ oaw &
LR T |

SHRI S. TAIPAL REDDY:
the Government to make
Let the Govermment react.

I want
a statement.

ITEWWAfT : EAAT 3 g9 T

If they want, they will reah...([nter-
reepfions)
SHRI SUBRAMANIAN SWAMY:

Why dont you ask them to walk ont?

Why don't you walk oul?

“Expunged as ordered by the Chair.
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DR.” MURLI MANOHAR JOSHI: I
request the Government, . whatever it
may be, to come with a statement. A
statement is needed. What we want is
a statement. We 'need the reachiion of the
Government. This ig a highly sensitive
issue.

SHRI SUBRAMANIAN SWAMY:
This House should be concerned about
water. The question of water is basic
to the people of the couniry.

SHRI §. JAIPAL REDDY: Let the
Government give Its position on  the
Bofors issue. Let tha; Issue be settled.
Why is  the Governmeat maintairing

" such stony silence?

SHRI SUBRAMANIAN SWAMY:
They should clean up their party  of
all the agents of Hindujas. I caa give
them a list of namtg of thosz whs wre

agents of Hindujag in their party

@t W=y T 987 mffﬁ
a3 g7 . (=a=am)

~ -MUJMIMM?J
s u)‘tn_aljl wazw
J..JU-...;,/; o

SHRI SURINDER KUMAR ‘NNGLA
(Pwnjab): The flood situation should be
discussed first rather than aaything else.
These people do not have any concern.

SHRI SUBRAMANIAN SWAMY:
Madam Deputy Chairman; thank you
for giving me ap opportunity.

SHRI 5. TAFPAL REDDY: Th's

question mzeds to be settled.

SHRI SUBRAMANIAN SWAMY:**

THE. DEPUTY CHAIRMAN: M.
Jeipal Reddy, I to'd  you...(Inferrup-
tions) Just a minute, please. Mr. Tnipal
Reddy, please. Just a minute, please.

+[ ]Transliteration in Arabic Script.
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Mr. 'Singla, don't imake sny allega-
ticn apainst me. You, please go back to
your seat. You pgo back to vour seat.
You go back to your seat. “on go back
io your gseat, please. I requsst you to
¢o back. Don't cogie in front of me
without my permission, no. .. {Interrup-
tions) No, noboyd Iis gtopping ysu. Go
hatk to your seat. Don’t come in front
of me dnd start speaking like this.

Please, T request Membels to sit down.
Do you want to run this House in order,
or do you want disorder in this House?

s AU R AATN : (FET 93

T, e, | (mwuE)

THE DEPUTY CHAIRMAN: One
minute. I don't allow. Aggarwal Saheb,
dep’t et my words. I won’t permit. ..
{Faterruptions)

oI AMO%  fEw, 55 STH
{=aaam)

Please, Chairman Saheb permitied i,
and 1 have -allowed cnough. T will not
allow any more. Plegse sit down. T can’t
tbvrce the .Govegnment. . . (Inferriuptions)
Please sit down. Pleaze sit down. Sit
down. Don’t arguz with me. T won't
rermit. . . (Interruptions)

SHRI MENTAY PADMANAGHAM:
You can ask the Government to make
a statement. It is well within your rights
(Interruptions)

|

THE DEPUTY CHAIRMAN:
do you like?

What

SHRI SIKANDER BAKHT: What is

" the reaction of the Government?
THE DEPUTY CHAIRMAN: I dont
know.
SHRI SUKOMAL SEN: Asg  the

Government to make a statement.
THE DEPUTY CHAIRMAN: No.

SHRI MENTAY PADMANABHAM:
Youn are well within your rights  to-
force the Government to make astate-

ment,
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SHRI SUBRAMANIAN SWAMY:  some othsr...(Interruptions) What are
Can you hear me, Madam? | you agitating about?
i
I was talking about the mos; im- ;
: MURLI MANO] I:
portant guestion for the people of | DR. ANOHAR | JOSH

India, arnd that is abouy water, Cauvery
bas set the two States of Tamii Nadu
and Kadnaltaka on fire: Thers is a ling-
itrm golution to  the problem.  There
thould be an all Southera rivers waters
erid.  (Interruptions)

wft Fq®:2T a8 : 79 Fare, 7w d
7 g wry !

DR, MURLI MANOHAR
We want a clearcut statement  from
them: When do they propose o come
out with a  statement? (Inferruptions)
Tet the Governmest react. {Interrup-
tions) Is thers any Government on thot
<'de?  (Interruptions)

JOSHI:

ot faz2z aqm ;20 A0 TV
FHET WTAT & SAHITL 20 TEF F T
¥ OF qF TATEE AT S (RO AG
¥, oy gam s ww

SHRI MENTAY PADMANABHAM:
Madam, 1 canpot understand why the
Governmeny is shying away £om mak-
ing a statement. Do thev have anytling
o hide?

DR. MURLI MANOHAR JOSHI
Madam, a clear ciy statement on this
tsene should come, (fnterruptions) !

SHRI V. NARAYANASAMY (Pandi_
cherry): Madam. the Opposition is not
allowing us tv raise issues here in the
House. {Inrerruptions)

T, AT ATET ST - S, TR
FEHE I W mrogaw g v
(raem) . FEET AT A

ATt : dwn @ B

lv s mot  so, (Jaterruptions) Please.
You alsa sit down. (Interruprions)
Pltase take vour seat. It ig wmot that we
have nat discussed. Baofors in ihis House,
We have discussed  Bofors for
many hours in this House: Tet us have

many

1
'

i

Madam, new dimensions bhave been ad-

ded, (Interruptions)

SHRI MENTAY PADMANABHAM:

Haye they anything (o hide? (Interrup- .

tions)

THE DEPUTY CHAIRMAN: Don't
stand . -here.

SHRI SUBRAMANIAN SWAMY:

On 1st of November, 1291 in lbndon,

the H:ipdujas threw a party. Wha was
the chief guest?

* * 'y

L] *

What are they

taking about? (Inferruptions)

* . . * o * . !
(Intérmpﬁon.ly)

THE DFPUTY CHAIRMAN: The
Minister wants to react. You please go
back to your seals.

oY T = (e w_w) B
Tga1 M fargRT A Fig ©1 0 T
¥ AT el AEgFE R )
owad fgegdl &7 qEt &yt °@v at
I WE-YSUET @ AR F
WA T FW & FRE BT TEA
g e 3 7 | (vwEwR) L.

ITFMTA . MRT-HTE, AT Ag
7T §3 AT |

N fagsaa Ay wieg
(FRrrE) USE M F A FF are
T EEt MARAR L. . (Taw)

THE DEPUTY CHAIRMAN: When
the Government wanp's to react, you
people do not want it to react Now, he
is standing. (Interruptions)

R T A MRy N T TS
*Expunged ‘ag ordeded by the Chair,
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SHRI 5. JAIPAL REDDY: Madam,
e can only shout from the weall of

he House. He  cant speak from the
well of\the House.

IqaaTala AT FETE | SHEY O6T

A& & | = afew ) w5 A, wig A
T FFER LN

faa #Hamz & Tv  "@E AR
adtr T : Waew § wea @&
(= omare ogem) ; diww, et % A
ardia fowx a&7 @I ¥ TV A%
AT gswR uF gEw ggr g7 far
o A o e T ¥ wet feqana
FATAICN, |

CH AEAANS qFET 1 ARG I |

I, AR AGRT g drnE ot
TAH ¥ OF 1 AHETIERIE AT I
it gT e N oF wtEm fraifon
e e 9 sEferimm @ wiEy,
Afze =, 9999 Teamad w38 §
@ F (wera*ra)

st fawee T o gET af,
wm%ﬁ?ﬁﬁﬁ%‘(mﬁ
A T ¥ I A AR 2 )
A fam A ¥ AR F I Fr
ﬂ.ﬁ%w%f‘aﬁ%w??rwﬁ
fEF< fear | I90W gwET 99w
¥ F REAT IH AT g | A
I K We T 7 AT
TR RS & gTH H1 TR
13;: e a9 g faw OF FOT
F O-niE FT oA & WA UF IO
T foaafaanadi =1 §  @mEw
TSR FT §, GAT AR FT E
F oame gz g Wwa § %
21 FAG FT TEE FT HAGT HAT 1|
I EEEE I Wﬁm AT
AR F 7

ﬂru

How deces your Govermment raact to
‘3e Swiss Cantonal courts dersion?
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“Bofors issgue must not e discnssed
‘1 the Clumber.”

[RATYA SABHA]
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How does yaur Govermmest reac: to
the Swiss Cantonal court’s decision
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“Bofors issue must not be discussed
in the Chamber.”
To weat =Rt W o few,
17 ¥ fF oI %9 F AR
ﬂa‘dﬁz v Fm FuEEw g7
(saqemd). ... ..

M. FEOX VAR - WEH, T

Frafeaia q’Tﬁﬁ"i‘g T A
i 3 muw W o e
oz TE IR £ ... . (WIEE)

+[ITranstiteration n Arabic Script.
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UF WA Qa0 91T a9
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SHRI VISHVHAT P. SINGH: Madzm,
I am on ; point of order.

SIMRI S. JAIPAL REDDY: Why
dont you react on the Boforg issue?
Wheiz i3 the Minister?. . (Interrup-
tiony

TIE DEPUTY CHAIRMAN: Mr.

Vishzjit Sizgh is on a point of order:
Let .me hear him also. He kas got a

right to speak.
SHRI S. JATPAL REDDY: Madam,
as a protest against the Goverrment’s

unwillingness to come with g statement,
we are staging a walk out.

[Ar this stage some hon. Alembers
left the Chamber]
SKRI SIKANDER BAKHT: Madam,

as a protest agamst this sort of Govern-
ment who do not want to resct 1o
such grave charges, we are alsp sluglng
a walk out.

Al this stage
left the Chamber]

some hon. Members

THE DEPUTY CHAIRMAN:
Vishvjit Singh. do you want to
something?

Mr.
say

SHRI VISHVJIT P. SINGH: Madam,
I must place on record that the Leader
of the Opposition when he was speak-
ing right from the time. . . (Interrup-
tions)... he started by saying that he
had raised an issue in the Chamber of
the Chairman that permen be grant-
ed to him to raisc some issue. Probably
permission will be granted to him to
raise it tomOrTow oOr somegime later. He
then talks abaut other issues which he
wishes to raise in this House. If he was
w Yeen on Taising  those issues, why
did be mot take them up with the Chair-

[26 JULY 1993]
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man when he met the Chairman in tht
morning? He did oot take up anything
with the Chairman. He wants to bypag’
all the procedures. I am afraid, he i
not following the rules. As far as w
arg concemmed, we have ap answer fo-
everything. Let them raise the ‘issucs
we will reply to them.

THE DEPUTY
Subramanian Swamy,
the Canvery issue.

CHAIRMAN- M
you go back t

RE. CAUVERY WATER DISPUIE

SHRI SUBRAMANIAN
(Uttar Pradesh): The river Cauvery i
supposed tp quench the thirst of the
prople and <ool temoers. But becaus:
it has remained unsolved ovar a largc
number of years, it has become the bonc
of contention and it has created
ing of enmity between
States of the country.

SWAMY

a feel-
two importen{

Madam, ;here is a long-run solution-
io the Cauvery water Jispute and tha
's, there is plenty of water in the
southern rivers and if there had been.
all these years, a constructive
for creating a Southern Rivery Water
Grid, pleaty of water from Mahaaadi
aad Godavar; could have been mads
availlable to Cauvery and in fact to all
th= southern rivers, includ’ng Vaigai.
and water could have beeg made avail-
eble in plenty, as much as these two
States wanted. The farmers of botk
‘Karnataka and Tamil Nadu could have

approach

got all the water they wanted. Instead
of that, each haz been jockeying for
a vantage point a plus point of one-

upmanship. And I regret to say thay in
a\al‘l this, the greatest compliciton has
arisEn because of the...*

THE DEPUTY CHAIRMAN: No. !
will not permit that. (Interrupi‘ons).
1 am not permitting that, That will mo!
2o on record. (Interruptions).

permitting it.

I am no!

*Not recorded
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SHRI G. SWAMINATHAN Tamil
Nadu): Madam, 1 am very sorry, (In-
ferruptions) . We just want the verdict
of the [ribunal to be honoured.

THE DEPUTY CHAIRMAN:  Mr.

Swaminathan, I have nor permitted
what he said to go om record.
SHRI SUBRAMANIAN SWAMY:

Madam, we want to know from the
Government what hag be:n agreed to
by the Watey Resources Minister  be-
cause there is compleje confusion jn the
country. . . (Interruptions)

SHRI G. SWAMINATHAN: We want
the Tribunal’y verdict to be honoured.

SHR]I SUBRAMANIAN SWAMY:...
as to what hag been agreed to by the
Water Resources Minister with the
States of Karmataka and Tamil Nadu,

THE DEPUTY CHAIRMAN: I pave
got.. . (Interruptions) One minute, Mr.
Swaminathan.

SHRI G. SWAMINATHAN: 1 would
say ouly ppe word.

THE DEPUTY CHAIRMAN: ILetme
;ay only one word. I have tg adjourn
the House for junch.
say ome word, youy can say that.

SHRI - G. SWAMINATHAN: The
Tamil Madu Governmen; wanted the
verdict nf the Tribunal to be honoured.
That is all we wanted. We wanted the
implementation of the verdict of (he
Tribunal which is the order of the Sup-
reme Court also., We never  wanted
anything efse.

THE DEPUTY CHAIRMAN: The
House i now adjoudned for lunch .¢ill
2,30 p.n.

‘ - The House then  adjourned
for lunch a:r thirty-twp minutes
past one of the clock.

Th: Hous: reassembled after  lunch

w thirty-four minutes past two of the !

[RAIYA SABHA]

If you want to

I
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clock. Tge Deputy Clairmezn in the
Chair.

RE. CAVVERY
Corid.

WATER DISPUTE

SURL V. NARAYANASAMY (Pondi-
cherry). Madam Deputy Chairman, I
ll}ank you for giving me this opporty.
fity to reter in lhe Cauvery water dis-
pute that js existing  between Tamil
Nadu, Pondicherry  nd Karnataka.. .
(Interruptions) ..

AN HON. MEMBER: And Kerala”

SH:R! V. NARAYANASAMY: And
Kerzla rlo 05 the other side.

Fhe Tamit Nadu Chief Lllnister went
cpoa fast uni!n-‘ﬁrall‘r on (ke  Cauvery
watsr jssus, = the Stats of  Tamil
Nadu, because of e Chief Minister
sitting on a fast, the entir, administra-
tion was paralysed for  three  days.
The bandh-cali wag given by the people
belonging  to the AIADMX. -

THE DEPUTY CHAIRMAN: Are
you speaking about the [ast or are you
spzaking about the warer?

SHR! V. NARAYANASAMY. I am
coming to it. I am coming to the
water issue. 1 have 10 give,. . ntera
ruptionsy . ..

THE DFPUTY CHAIRMAN: 1
mean that the permission wag granged.

SHRI V. NARAYANASAMY: Noi:
only that, the entirz tiransport system
was paralysed. Why T am referring tn
it is a responsibie Chief Ministzr of a
State.. . (Interruptions),.

THE DEPUTY CHAIRMAN: You
are not referriig to the Chief Minisicr,
: J

SHRI V. NARAYANASAMY:
with-out approaching the Central Gov-
ernment, nor even approachiay the
adjoining States, Karnataka, for the pur-

-Pose of resolving the issue, took a umi-

lateral decision which caused 5 ict  of
inconvenience to the people of  Tamil
Nadu which I would like ot brime on
record. '



